
CENIRWJ 1DMINISTRZIVE TRIBUL 
CZILCUTTh BE 1CH' 

cALcUTTA. 

0. . 6 OP 1997 
This th7th day of Jux, 2004 

jON' BLE SHRI R.K. UPAHYAYA Administrative Mamter 
E SIRI J. K. KAUSHIK, Judicial Mem)r 

1. Shri Rabindra Nath Roy, 
8/0 Late Lal Chand Roy, 
Residing at : A.G.Colony, P.0; Maniktala, 

/ 	
P.S. Habra, Dist: . 2$ Parganas (N(rth). 

Shri Sunil Kumar Hazra, 
S/o Late Balaram Hazra, 
Residing at : 265/4, Copal LalThakur Road, 
P.O. ranagar calcutta..700 O36 

3j 	Shri Karnalendu Sarkar, 
8/o Late Makhan Lal Sarkare  
Residing at : 133, S.V Road, Calcutta 700 051. 

4w 	Shri Debdas Sn. 
8/0 Sri Narayan Das Sen, 

1" 	 Residing at : Nth East Nawapara, 
P.O7. Nawapara, Barasat, 
Dist: - 24Parganas (Nrth. 

5. 	Shri Swapan Kuznar Dutta. 
s1q Sri Ariath Bandhu Dutta, 
Residing at : Q.S. 9/F, Ultadanga, 
Rail Quarters, P.O. lgaChia, 
Calcutta 700 037; 

6j 	Shri Dipan Kumar Ghosh 
s/e Late Bhupendra Nath Ghosh, 
Resid!rig at : VIIJL - Rabindra pally, 
P.O. Madhyamgrain Baar, 
Dist:— 24 Parganas (North) 

7. 	Shri JshruBindu DaS, 
4 	 8/0 Late 8shupatj NathDas, 

Residing at : 6A, Joynarayan Chandra Lane, 
Calcutta - 700 009' 

(Applicant Ns. 1 to 7 are all workiiig for gain to the past 
of Senior Signaller under Sr. Divisional orating Manar 
E. Railway, ealdahvisio n and posted in the Office of }Iaad 
Signaller at Sealdah 	

.....Appicants. (By Adv. c ate : 81w i N.K. Roy) 
Vers us 

Union of India, 
Riepi8sented By: Gener.1 Manager, 
Eastetn Railway, 17, i'taji Subhas Road, 

- Calcutta —700 001! 

Chief Iersonx1 Officer, 
Eastern Railway, 
17e Mtaji Subhas Road, 
Divisional Railway Manar, 

E.Railey, Sealdah Division, 
Calcutta 700 014; 

.Contd 



(2) 

Senior Divisional Operating Manager, 
E. Railway, Sealdah Division, 
Calcutta 700 014 

5. Senior Divisional Perscnnal Officer, 
L Railway, $ealh Division, 
Calcutta 700 0 i4t 	 ... ..Responntsi 

(By Adv mate : Shri PK, Arora) 

F 
• CRDER (ORAL) 

SFIU 164  UPDHAYAj ADMI NISTRZT lyE MEMBER; 

} ard le artned counsel of both the partie s. 

2.' It is statd that the reliefs claimd in this Q 

have been granted durin the F.endercy of this application. 

Nver, full details are not available with either si. 
a 

- 	3. 	The learred counsel of the applicants states that in 

view Qt t re-( p.1 OYflE nt sirce all O d to the applicants, 

he seeks reision to withdraw the pent Oh with liherty 
either1  file a reprentation to the respondents for any grievarce 

or to aproh th'Court again with a fresh retition, if so 

athjsed. The learzd counsel of the respondents has no objection 

in this regard. 

4. 	in vaw of the submissions made by the learrd counsel of 

the applicants, this OA is permitted toithdrawwith liberty 
0/ 	

as prayed for. Interim order granted earlier stall stand4 vacated. 

MAs also stand disposed of. No costs. 

&M- Ci- 
(J. K. KhHIK). 

JICIPL MEMBER 

( '-----. 
(R, K. UPADHYA)A) 

ADMI NIST RAT IVE MMBR 

/ravi/ 


